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HON «BLE PI R. S. R. AOIGE, \yiCE CH aI RPI AN ( a) .

HON »BLE MR.T,N,3HAT,P1 ff1BER(3)

1, Association of Officers of Central

Labour Seryice,
represented by,
G.P.Bhatia, General Secretary,
Labour 0 ff ice r, 0 rdn an ce Factory,
Pluradnagar-20120 6 (Up)

2. S. C.-Shaim a ^o Sh.N , D, Sha pn a.
Assistant Labour ODmmissioner (Central),
Fbotn No♦'509, Shram Shakti Bhauan,
Rafi Harg, New Delhi -1 .... Applicants

(Applicants in person)

Versus

Uhion of India,
through
the Secretary,
Piinistry of Labour,
Shram Shakti Bhauan, Ffeifi Marg,
Neu Delhi -1,

2. The Secretary,
PI in is try of Personnel,
Public Grievances and Pensions,
North Block,
Neu. Delhi -1,

3^ The Secretary,
Union Public Service Osmmission,
Dholpur House,
Neu Delhi -11 «».. Respon delts»

(By Advocate; Shri R.P.Agsrual )
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Applicants seek a direction to respondents

I

^  ■ • ;



D
- 2 -

to issue confirmation orders in respect of all

eligible officers of 198 9 and siiJ sequent batches oif

Central Labo ur 0 f fi ce rs within a reasonable time I

frame and also to circulate a seniority list of

all officers appointed in Central Labour Service*

2, Ua have heard applicant No, 2 Shri S» C»

Shaima on behalf of applicant association and Shri R,P,

flgarual for respondents,

3, Shri Shaima adnits that after the Oa uas

filed } officers of 19 90 batch have be^ confirmed*'

ye call upon respondents to complete the task

in respect of the renaining batches of officers

who are due for con fi mation, in accordance with

rules and instructions, as expeditiously as possible

and preferably uithin 6 months from the date of

receipt of a copy of this order,

4, neanuhile seniority list of officers in CLO

should also be prepared and circulated in accordance

with rules and instructions as expeditiously as

possible an d p referably within 6 months from the date

of receipt of a copy of this order, if not alrea(^

don e till no w,

5, The Oa is disposed of in terms of paras 3

an d 4 above. No costs,

(  t.n,bhat ) ( s", R, adige:/)
HETIBER (0) \yicE CHAimAN(A)
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